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“Sher Singh, Prof. "
 Shinds, Shei Annasheb P,
‘Sbiva Chandika, Shri-
Shivappa, Shei N,
Shivaath Singh; Shri
 Shukla, Shi B. R,
Shulda, Shri Vidya Charan
Biddayya, Shri 8, M.
Siddheshwar Prasad, Shri
Singh, Shri D. N.
Singh, Shri V. N. P.
Sinba, Shri Dharam Bir
Sinha, Shri Nawal Kishore .
Sinba, Shri R. K.

Sinha, Shri Satyendra Narain
Sohan Lal, Shri T,

Sokhi, Shri Swaran Singh
Somasundaram, Shri 8, D.
Sonar, Dr. A. G.
Stephen, Shri C. M.
Subramaniam, Shri C.
Sudarsanam, Shri M.
Sunder Lal, Shri
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R, V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Swell, Shri G. G,
Tarodekar, Shri V. B,
Tayyab Huseain Khan, Shri
Tewari, Shri Chandra Bhal Mani
Thakre, Shri S. B,
Thakur, Shri Krishnarao
Tiwari, Shri R. G.
Tiwary, Shri D. N. .
Tiwary, Sbrl K. N.
Tombi Singh, Sbri N.
Tula Ram, Shri
Tulsiram, Shri V.
Uikey, Shri M. G.
U-hﬂua&ﬁ&?;
V&ﬂﬁﬂd

thmmr
Wﬂﬂmunﬁﬂe
Verma, Sbri Balgovind
Verma, Bhri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
'Vijay Pal Singh, Sbri
Vikal, Shri Ram Chandra
Virbhadra Singh, Shei
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Bhri N. P,
Yadav, Shri R. P,
Yadava, Prof. D, P.
Zulfiquar Ali Khan, Shii

NOES

Deo, Shri P, K.
Deo, Skri R. R. Singh
Mody, Shri Piloo
Nayak, Shri Baksi
Patel, Shri H. M,
Ramkanwar, Shri

MR. SPEAKER ; The remit* of the
division is ;

Ayes: 38Bl; Nows: 6
The Bill is passed by a majority of the
total membership of the Housc and by a
majority of not less than two-thirds of the
members present and voting,
The motion was adopied.

17.08 brs.

ARMS (AMENDMENT) BILL

"THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE . DEPARTMENT OF PERSONNEL
(SHRE RAM , NTWAS MIRDHA) : 8ir, £
beg to maove

ﬂhﬁhﬁumuﬁmdummﬁdﬁﬂwnﬁmhui
&mﬂﬁlUpraﬂmﬂmu&uﬂ



63 mmzm

fsmnmmwm} L B
' mmmngmudmm
Act,l%?,upamdbywmn,be
nhmintomﬂemion. ,

- Mmding to-the definition of “di.l'tr_ict
magistrate” in séction 2(i)(d) of the Arma
- Act, 1959, only the Comumissioner of Police
of a presidency-town or the city of Hyderabpd
can cxercise the powers of a district magistrate
under that Act, Since the passing of the
Act in 1959, Commissioners of Police have
been appointed for certain cities other than

idency-towns and the city of Hyderabad.
It is possible that Commissioners of Police
may be appointed in future for more cities
also. In view of the changed set-up, it is not
possible for the Commissioners of Police of
cities other than presidency-towns and the
city of Hyderabad to exercise the powers of
a district magistrate under the Act, In order
to cnable such Commissioners of Police also
to excrcise such powers, it i considered
necessary to suitably amend the definition of
district magistrate in section 2(i)(d) of the
Act. In big cities, Deputy Commissioners of
Police have also been appointed to assist the
Commissioners of Police. In order to emable
the Deputy Commissioners of Police also to
excrcise the powers of district magistrate
under the Act, it is proposed to empower
thie State Government to specify any Deputy
Commissioner of Police who shall exercise

such powers.

Itisa verysmall Bill for a very limited
purpoac and Idomtthmk there is anything
controversial about it. * 'So, I request the
House, through you, to take it mto considera-
tion and pass it.

MR. SPEAKER : Motion moved :

“That the Bill to amend the Arms
Act, 1959, as passed by RajyaSabhl,he
taken into consideration.”

'!'hc:eunb nmmdmmttb the considera-
tanonon. Shnjyummynou.‘

: SHRI IYGI‘!RMOY«BOSU (D;md
" Harbour) :° Mr. Spenker; . Sir, I would start
bydnwkngthenﬂentwnufthc bon, Minister

- 49 our Constitution, the - Seventh : Schedule, ...
1lmNm.*!md .'cdtheUmmHtt.!‘t;-

ayt
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explosives.” . . e

lmpointm;ounhanheﬂentrdc#amn-
ment has totally and utterly failed in fulfilling
its duty. The glaring instances of total
failure arc there as far as West Bengal is
concerned and in other States, The Arms Act
is vigorously applied on persons who could be
called non-criminals,

'In West Bengal, there is no dearth .of

‘supply of bombs and potasium chloride is in

liberal supply. There is a free flow and one
can buy this main ingredient of bombs any-
where in West Bengal for a price although
the Central Government has been pretending
its ignorance which is not acceptable to us.

It is the Central Government’s responsi-
bility to control the distribution and market-
ing of it but they have deliberately kept their
hands in their pockets and want to sec the
fun. There is liberal use of it against political
opponents of the ruling party. Potassium
chloride is not produced in West Bengal. It
comes from Madras; it comes from Maharashe
tra. ...

MR. SPEAKER: Mr. Bosu, the scope
of this Billis very limited. You are golng
beyand the scope of the Bill.

SHRI JYOTIRMOY BOSU : I am point-
ting out " how the Arms Act is being enforced
at the moment by the Government.

MR. SPEAKER : You are going beyond
thempeufﬂleprumtnill.'

SHRI JYOTIRMOY BOSU Wbyalmut
always you say it to me?_

MR. SPEAKER : Youtry to go bernnd..
the scope sometime. As the Presiding Officer,
I have tosee that you are'within the scope
of the Bill. The scope of the present Bill is
very limited. It is mnot a debate mmm.
Act, Muummdwmm .
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po‘quJ gaims, It is within my right...,

MR BPEAKER Yoummtaay every-
-thbgmthmyourri;ht
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You allow me five minutes, What is the use
of ‘wasting the time of the House ? '

MR. SPEAKER : You:cm speak for one
hour. But be relevant to the Bill,

SHRI JYOTIRMOY BOSU ; I shall try

to be as rclevant as possible. I have seen
relevant speeches in this House on all sides.

MR. SPEAKER : Don’t justyfy yourself.

SHRI JYOTIRMOY BOSU: This potas
sium chloride is not produced in West Bengal.
It comes from Madras, from Maharashtra
through imports, It is brought by rail . ..

MR. SPEAKER: Is potassium chloride
covered by this Bill ?

SHRI RAM NIWAS MIRDHA: It is
beside the point.

SHRI JYOTIRMOY BOSU: I have
quoted the Constitution that it is the Central
Goverthment’s responsibility, When you are
talking of bombs, you talk about cartridges,
snd cartridges mean explogives, If you want
to shut me out. ...

MR. SPEAKER: There is no question
of shutting you out. - The scope of the Bill is
very limited—District Magistrate in relation
any area from which Commisioner of Police
hubm:nppointed.

SHR.IJYOTIRMOYBOSU Hcrwh the
District Magistrate functioning? 'I‘heymt
to-make further delegation of powers, Tt will
- make things worse. I shall come to that, I am
saying that they arc wiing the existing arrange-
ment that is functioning for .their own gains.

Further delegation of puwmwillnnhminp;

m Imoouingtothu

Ywdomﬂwwwm

huvlng. Don't ‘be s0 impnﬁmt.-
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'im What is this?

. SHRI JYOTIRMQY BOSU : lwﬂl sit
down if you like, You are so impatient with
me. You allow all sorts of irrelevant things.
But when I speak, you get irritated.

MR. SPEAKER : You please confine your-
sclf to the Bill, That does not mean that you
do like this 4nd I say ‘All right’ and you go on
saying. :

SHRI JYOTIRMOY BOSU : I won’t take
more than five minutes, Sir, by arguing you
wasting the time of the House.

MR. SPEAKER : You can take ten mutes,
but be relevant to the Bill.

SHRI JYOTIRMOY BOSU:- Sir, I can
deliver my speech . . .

SHRI P. K. DEQ (Kalahandi): He is speak-
ing a very relevant thing.

MR. SPEAKER : Why are you interrupting
please ?

SHRI JYOTIRMOY BOSU : I am talking
about the Centre’s fairlure in the field of fire
arms which comes in the same List, I have read
out at the beginning that the VII Schedule,
item No. 5 says ‘Arms, fire arms, ammunitions
and explosives’. One sentence. . .. How can I
separate one from the other ? Itillnthecom-
titution.

MR, SPEAKER ; He is very obstinate in his
attitude, I simply can’t understand it.

SHRI JYOTIRMOY BOSU: Well Sir,
please try to understand us. That will make it
convenieat, ; .

MR. SPEAKER : zfailpoundermnda. |
SHRI JYOTIRMOY BOSU : Iam ..,.g

thntlheﬂmtnlﬂownment humm-lyfuﬂed .
initsdutyuemhnmdm thclndna(‘huﬂtu-

_ﬁon.

Ahunthﬁupbunlmulhed ;Imn,k."

hwodmiumm mdumm_ "
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_mess which are also contralied by the Centre
“iindt by road dlso through States Which are run
. by the ruling party. There have been very few
detections and the so-called extremists have
“been given a free supply of arms and ammuni-
_ tions and explosives in Calcutts., We have seen
how in the housesof Government officials them-
sclves extremists were caught. A person; & doc-
tor in the Mayo Hospital, Dr. Sunil Bose, his
‘house was raided and two es:trmilu were
medimingﬂiehndecdm )

MR, SPEAKER 1 This is not relevant please,

"'"‘(M) mft

s&mIJYOT[RMOYBOSIJ: Iumcomin.
) ‘to that, !monlymthcpmue

MR. SPEAKER 1 I am not goingto allow
“you if you go on speaking like this,

_ SHRIJYOTIRMOY BOSU: I will take
m:lyﬂve minutes more,

-lﬂ.-srmxnnzm question of five mine
utes. I am asking about the question of rele-
vancy.

. SHRI JYOTIRMOY BOSU: It really
surprises me.
MR, SPEAKER : It surprises me too.

SHRI JYOTIRMOY BOSU : Well, I can
guotc speeches and I would ask you to show
tie ote thing which is relevant . . .

" MR. SPEAKER : I am concerned with you,
I am not concerned with other speeches. When
they come, they will be seca.

SHRI JYOTIRMOY BOSU : They were
not seen. Thnti.lwhll am trying to point
m"‘ !

" MR. SPEAKER : Plenedon'tdom

SHRI JYOTIRMOY BOSU : About fire
arms, they have been talking about small
maoufacturers and about the development of
~ wmall scale industries. Sir, to make a pipe-gun
* what you can buy in Calcutta today for Ra.

1285, the blackemith hias to make a lot of noise

~ and a lot ofsound to produce it and ‘we are

" toM thut the Police: are ot in the know of

msym
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revolvers, rifies Mwm.
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MR. SPEAKER : Mydn.rﬁ-lend m. ;.
mﬂﬁtbin'dcmt.

MIﬂomuovnosu,zm ,
about fire arme . . “”“_

MR, SPEAKER : It is completely irmeler

vant,

SHRI JYOTIRMOY BOSU : I am saying
how muchthethfnﬂedmenfmungudh

mng the muing powers ﬂlltlregim
under the Arms Act , . .

Nm.mm mumtmmmm

SHRI JYOTIRMOY BOSU : I ant saying
that it should not be done. As it is, I am going
to suggest that the whole Arms Act should be
reviewed, This is what I am trying to sy, I
must give the reasons to justify what I say,
These small arma, revolvers, rifles and stenguns
whatmnelnlb\mdamaﬂmthemtmy
today, particularly, in West Bengal, you know
sophisticated weapons could be produced in the
Mmurmamuuledlmmmm-
try. I come there ..

MR, SPEAKER : lmnw[mh‘"
to stop you,

S8HRI JYOTIRMOY BOSU : I know, Sir.
I am mhﬂy&ﬂmml&vsﬁm
to protect the Government when we try to

2 gl mmbﬂdrinthhﬂum
knows,

MR. SPEAKBRllhybemﬂ,h Hyou
mmmmnwum& ,

. WMOV BGSU: We m
whtyouﬂe. . Lo
Fﬂhﬁﬂﬂblm‘tm 2] )

SHRI JYOTIRMOY no&;y’-;' -
lrate i st of sinde . _'% m
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hup-m Member of yours:

Mlt. m Il'wu .ounindﬂhg
Bhthh.lu!tlmmn.

WJYOTIRMOY BOSU I could
uotwek-. '

am,mxxx ‘You have come for this

‘M. Chittibabu.

*SHRI C. CHITTIBABU (Chingleput) :

giving me an opportumty to speak on the
Arms (Amendment) Bill, 1971,

At the very outset I would say that I
welcome this Bill. I would point out that
this Amendment has been brought forward
after 13 years of passing the Arms Act. This
only shows that the Government could not
foresee the future events,

This amending Bill secks to empower the
State Governments for conferring magisterial
powers to the Deputy Commisioners and
the Commissioners of Police in cities other
than the Presidency Towns -and Hyderabad,
I welcome this measure from this point of
view. At long last the Government here have
realised the necemity for clothing the Deputy
Commissioners also with the magisterial
powers under this Act,

Here, I would refer to the grave emergent
situation prevailing in the country. It is
imperative for the Government to train able-
_ bodied young men in the use of fire-arma.
" For this purpose, the rules for isuing arms
umabwldbemhxed&omeg;m;“

SI-IRIJYOTIRMOY BOSU How ia .

thinelevnt. Sh'?

mamu-mmmu
-I‘ormmk theNGG'CIdm

- ‘obnsider what he says a8 velevapt ¥

1 only & fivesline Bill. -

mm:momnmﬂm'
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m:vamuovaosmmhum“
ing ‘about the handling of fire arms by lay~

MR. SPEAKER : By liamci:ng

SHRI GC. GH!’ITIBABU Gamdeﬁnl
the grave situation in our borders, it is neces
sary to relax the restrictions re;ucﬂntthe.
mueo!‘hcemuprnnﬂngm '

SHRI JYOTIRMOY nosu Do you
hear, Sir ? '

MR, SPEAKER : tmmﬁqn.”
SHRI JYOTIRMOY BOSU: You are
not. .

SHRI C. CHITTIBABU : Sir, I would
refer to the fact that the delay in -bringing
out such very necessary amendments leads to
undesirable consequences. Only through - the.
proposed amendment, the Deputy Commis-
sioners are being given the Magisterial powers
under the Arms Act. That means, till now
the Commissioner of Police is burdened with
heavy onerous duties under this Act resulting
in the consequence of laxity in the enforce-
ment of this Act. I will refer to the shocking
incident that occurred in Tamil Nadu, When
ourrcveredmdmpccbedcnuefmnm Dr.
Kalaignar Karunanidhi, was on a tour, ‘a
dastardly attempt was made en route to murder
him by blowing off a hndgeoawlud:he
mtogoinhhw ' :

SHRI JYOTIRMOY BOSU : Now, you
should be really surprised. I am saying . that
I am within my rights in pointing this out.
Yow are allowing one Member, but you are

'mtlliowingmothchl:mberwspnk nbmt

thelcthh:p.

' SHRI C. CHITTIBABU : Iamexpldn-

' .mqmepuntmdlmqtmqone imthnee._

m.mn mmumba'
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srml.!\'mmwnosu : How s-this oy the defipltion of :the:. oy

aclevant ? On a poiat of order, Sir. Bnm
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and Deputy- Gnmmﬁoner d‘ Pollee._h Il




- ing this Bill .Buti"u'ﬁpmﬁl; one - question

to the hon. Minister, While the Chicf Minis-

ter -of . Madras was travelling to some consti-
tpency, be was alarmed with bombs., How is
that thosc persans got - those bombs ? Was,
ﬂtﬂembodyprepmnghombﬂ

SHRI JYOTIRMOY. BOSU : That ‘was
mﬂly what I was saying.

MR.SPEAK.ER ‘May I pnmt out to
thehon Member that this Bill has only a
very limited scope ?

~ BHRI C. CHITTIBABU : 1 haw.-.folluwcd
it. While I am welcoming this Bill, I am
requesting  Government to consider these
apecta, )

- MR. SPEAKER : Let him come to the
subject-matter of the Bill. When the general
Arms Act come up before the House, then
hon, Members would be at liberty to say all
these things and go into the merits of the Act.
But this is only a five-line Bill which secks to
éxtend the definition of the term “district
magistratc’ to include Chief Commissioner of
police and deputy cominissioner of police.

SHRI C. CHITTIBABU : Latér on, an
arms dump was discovered, If the local
Deputy Commissioner of Police had been
abl;: to avoid misusc of arms without licence.

. My point is that 1 a.mumblcmupprc
ciate the inordinate delay on the part of  the
Central Government to bring forward such
necessary amcndments to the important Acts
like the Arms Act. I would also appeal to

_the hon. Minister that if necessary compre-
hensive amehdments should be brought for-
ward by the Centre cmpowering thc State
Gévernments to exercise the powers effectively
and expeditiously.

I support this Amendment and though it
is a minor one, it is import that the State
Governments will be enabled to delegate the
magisterial powers to the Dcputycmnm
nonmof?ohuuho. )
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SHRI JYOTIRMOY BOSU:
ate what he says. It is relevant.

I appreci-

MR. SPEAKER : Very relevant.

SHRI JYOTIRMOY BOSU: To your
mind.

off W wT : WX a9 EEt ¥ Y
are srar &, Ser f 4w 9x @A
e E | W A W oy ooy fE
g gra fom @ sy el i
T §, FAT IAF QU AT FT JIGW AT
& ar 7

“Jibachmukhiya shot dead. Three in-

jured by Angusingh policc sabotating—

Surajnarain”.
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SHRI umnunynxmmamm'
upnt} Sir, there is po quorum: 8

_ MR.SPEAKER: mn,lctﬂu bnl! b’e :

© rung.- If there is no quorum we will adjourn.
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SHRI RAM NIWAS MIRDHA: As was
very rightly said more than once by you, Sir,
this Bill has very Jimited import and only the
de&;iﬁmofﬁudmﬁetmgimte is sought
tabeammdnd.

. Inthe dcbate many
raijed and one of them was that there should
be relaxation of Arms Act and muzzle-loading
guns ghould be exempted from the Arms Act.
‘This question was considered on a number of
occasions starting from the time when the
Arms Actwufu_tned.'onthemhndith

mdthnthmtlnﬂteinmnofowcmmtry

As regurds the various other things, about
the Chief Minister of Tamilnadu being sube
jected to a conspiracy to kill him, etc. Shri
Bhogendra Jha said that licences are given only
to rich and moneyed people. My observation
is that it is the responsibility of the State
Government to implement the Arms Act and
the rules made thereunder. A thorough
procedure for scrutiny is laid down by which
the magistrate verifies the antecedents of
persons before licences are issued. He exercises

~ As regards arms being given only to land
lords and capitalists, 1 think it is not true
because possession of land and property is not
one of the condition for the issue of licence. I
think cvery kisan or labourer who satisfies the
conditions laid down in the rules is entitled to
get licence from the district magistrate and if
there is any ‘difficulty with respect to this,

- this can be takeén up...(Interruptions). All that

I say is that the implementation of this Act is
the responsibility of the State Government.

If the hon. Members have any- difficulty,
they can take' it up with the State authorities
who I am sure would attend to them.

MR. SPEAKER 'I'hequut;onu

" «“That the Bill to amend the Arms
. Act, 1959, upanedhyka;vn.‘hbha,he
_ ukenmtoconndtnnm."

. mmmm -
' MR. SPEAKER: ‘mequmh—:
. “That Clause. 2 mnd pm d \Iw
6 mmummm
M!maﬂuﬂ-&ﬂl
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‘MR, M4 The question ia 1.

I he qass 1, i Roacting Forod
uﬂﬂn'!‘!ﬂethndprtofths!ﬂ!”

mz,mmwﬂmam m
: mcﬂdhlﬁc.&iﬂ

sammmas MIRDHA : 1 beg
_&omove_:

«That the Bill be passed.”
* MR. SPEAKER : Motion moved :
“That the Bill be passed.”

sft TraTwaTe wrelt (7EAT) ¢ aeaw
#Eeg, # ¥AT ¢F @ FFAT AFATE |
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MR. SPEAKER : The question is3
“That the Bill be pamed.”
The motion was adopted:
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" AIR CORPORATIONS (AMENDMENT)
BILL

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
I beg to move :

“That the Bill further to amend the
Air Corporations Act, 1953, as pased by
Rajya Sabha, be taken into consideration.”

As the hon. Members are aware, the Air
Corporations Act was first passed in 1953 and
has been amended only once in 1962, In the
course of the last decade we have felt the
necessity to make a number of improvements
and amendments to this Act in the light of
experience gained in the functioning of the
Corporations, and also in the light of the
Administrative Reforms Commission Report.

If the hon. Members would bear with me,
there arc three main purposes which this Act
secks to achieve. The first is the possibility of
expanding the Board of Directors of these Air
Corporations from 9 to 15, because we feel
that there should be more functional directors.
One of the reasons is that people who have
spent many years in the undertaking should
be able to sit on the Board also and we feel
it will give us more flexibility in the proper
functioning of these Corporations.

Secondly, this Act sceks to cnable a
subsidiary corporation to be set up by the
two Air Corporations, and that is necessary
because, as you know, the new trend over the
- last five or seven or ten years in the ‘world is
 that all the great air companies are going into.
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essential—that Air India which has been able
to make a mark in the last 17 to 18 years in
the highly competitive ficld of international
air transport should enter into the hotel
business, -

" Also, Alr India is in the proces of setting

- up an Air Charter Company. Because, as' you

know, international air fares have virtually
collapsed. There is a chaotic situation today
in the field of international air fares and it is
necessary that in order to safeguard our
interests we should have a charter company,
which we intend to set up. Therefore, the
sccond purpose of this Bill is to enable the
setting up of subsidiary corporations wholly
owned by the parent companies. '

Thirdly, in the light of the recommenda-
tions of the Administrative Reforms Commis-
sion, we are strengthening the autonomous
functioning of these Corporations, by enabling
them to incur expenditure of a higher degree
than what was previously allowed without
Government sanction. Previously they were
allowed to incur expenditure up to only
Rs. 15 lakhs. As you know, the value of the
money has fallen considerably and the total
volume of air business has increased tre-.
mendously. We are, therefore, increasing it to
Rs. 40 lakhs.

There are two or three other smaller
clauses, There used to be an advisory com-
mittee which never really played any useful
role. When we have the Consultative Com-
mittee attached to the Ministry and we also
have a broader board of directors, we do not
consider it necessary to have yet another
advisory committee,

There is another proposal with regard to
the approval of the Central Government for
regulations of the Corporation being relaxed.

This Bill, in other words, secks to bring



